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Ladly Decause of ORISSs v BANLT i lawvrtxrs have
A 1l =

Ot been able to come o the Court. In view of this
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MEMBER (JULICIAL)

Order No. 3,dated 24,9, 93,

Fard Shri R,K.Patnaik learned counsel
for the petitioner and shri D.N, Mishra leamed
Aiditimal standing counsel for the Respondents,

Learned counsel fo; the petitioner
wants towitndrav this OA, In view of this, the
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is disposed ©of as withdrawn,
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